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ladian Stattst1ea1 Service 

561. SJuimatl Akkamma Devi: Will 
the Minister of Rome Aftaln be 
pleased to state: 

.... (a) the number of departmental 
candidates sPOnsored by his Ministry 
for selection and appointment to var-
ious gradeR of indian Statisticc:1 S~r­
viee; 

(b) the number of persons selected 
for appointment to various grades at 
its· initial constitution as on the 31st 
December, 1964; , 

(c) the number of persons, if any, 
]pft out; and 

( d) the criterion followed in assess-
ing the suitability of a departmental 
('andidate for inclusion in the service 
at the time of initial constitution? 

TIle Depoty Minister in the Mlnilltry 
ell ROBle Airaln (Sbrl L. N. MJsbra): 
(a) 182 depart.mental candidates were 
sponsored for selection for appoint-
ment to the various gl'ades of the 
Indian Statistical ServicI'. 

(b) The Selection Committee. con-
"muted by thc Union Public Service 
Commission, selected 176 departmental 
candidates for appointment to varioUi 
grades at the initial constitution of the 
Service. 

(c) 6 departmental candidates were 
1 ... 1t oul. 

( d) A~ the selections were made Iby 
th~ 'Selertion Committee, eonstituted 
by" the Union Public Service Commis-
sion, the criteria for selection follow-
ed by th!" Committee are not known 
.~() this Ministry. 

ComplalDta arainat Go"M'D.IIIeftt 
Employees 

562. Sbrimatl Sa"ltrl Nipm: Will 
the Minister of Rome Aftaln be 
pleaSed to state: 

(a) the number of complaints re-
ceived by the Chief Welfare OftI£er, 
Government of India. New Delhi 

against Government employees duri~ 
the past six. months relatin, to (1) 
misconduct, (ii)1 misuse of official 
position and (iii) domestic quarrel; 

(b) the number out of them which 
have ,been processed and the number 
where no action was considered 
necessary and on what grounds; 

(c) whether the complainant is ap-
prised of the action taken on a com-
plaint; and 

(d) if so, at what stage? 

The Deputy Minister ID the MJnIstry 
01 Rome MaIrs (Sbr1 L. N. Mlabra): 
(a) The Chief Welfare Officer is not 
responsible for dealing with the C&ael 
of misconduct or misuse of official 
position on the part of Government 
employees. Five complaints of do-
mestic quarrel were received by him 
dUring the past six months. 

(b) All the five complaints have 
been processed. 

«(~) and (d). The complainant ia 
i1pprised of the action as soon as II de-
cision is taken in the matter. 

Cases in Deihl Coan. 
J Shrl Bhapat lba Aut: 

561. l Sbri Yalbpal Slqb: 

Will the Minister of Rome A.ftain 
be pleased to .tate: 

(a) whether cases in some of the 
Delhi Courts a,e pilin, up for judge-
ments; 

(b) whether even in case. where 
defaulters pleaded their lUilt montu 
ago, judgments are kept pending; and 

(c) if so, the reasons therefor? 

The Depot.,. Minister In. tile MIDiatrJ 
01 IIome Affairs (Shrl L. N. MI8bra): 
(a) No. Sir. 

(b) and (c >. There is only one cue 
in whioh judgement could be deliver-
ed even though the accused had con-
fessed hts guilt, because the accused 
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who was on bail had absented himself 
from the court on the date the judge-
ment was to be delivered. 

Primary School Buildings In RaJastharl 

564. Shrl Karnl Slnrbji: Will till! 
Minister of Education be pleased to 
state the amount of loan or subsidy 
ITanted to Rajasthan Government tOI 
the constru.ction ot Primary school 
buildings during 1963-64 and 1964-65? 

The MbWrter of Education (Sbrl M. 
C. Charla): Nil. 

State 

. Kerllla 

2 Uttar Pradesh 

3 Madhya Pradesh 

4 Andhra Pradesh 

5 PWljab 

f Sbri Kolla VeVllah ; 
166. 1. SIP1 M. N. SwamJ: 

Will the Minister of BOlDe AJrairs 
be pleased to state: 

Prevention or CorruptiOD 

585. Sbrimati Savltrl Nipm: Will 
the Minister of Home Aftairs be 
pleased to state the number of States 
which have enacted legislation fm' 
prevention of corruption? 

The Minister of State in tbe MJais-
try 01 Home Affairs (Shri lIatbU: 
According to information avaUabh· 
only the following Governments. haVl' 
enacted legislations relating to pre-
vention of corruption:-

Name of enactment 

(I) The Keeala Enquiries and Summonso:., 
Act, (960 (as amended by Act No I') 

of 1962-{Kcrala) 
, 

(ji) The KcraJa Criminal Law AmenJ-
ment Act, 1962 

(iii) The Kerala 1'Ilblic Servllfllll (Inqutrial~ 
Act, 1963 . 

The UP Vililana: HatabJiabmcnt Ordin· 
ance, t96s (U I) Ordinance No I. ·01 
196s) 

The Central Ptov.inces and Hem SI*_' 
Polk:e .Bltablisluncnt Act, 1947 ,(N 0 
XVII of t947) 

The Andhra Pradesh Civil Service" l)i». 
ciplinary . Proceed. Ttfbuaal) (A ct 
1960 (Act No II of 1960) 

(i) The Pepau ~onoC COl"!!'Pliull 
(SqppJImclital'y) Act, lOO8 (Pepicu 
Act, No XXIV of 2008 81<) 

(ii) 1bc Code of Cirimioal l".rooeducc 
(Eat Punjab Amendmeot). Act, 1949 
(Blat Punjab Act No xxvrn o. 
1949) 

<a> the mamberof Membera ot 
Parliament arrested. and d$lned 
under D.LR. in various States in 
December 1964 and January 1965; 

(b) the number of Members uf 
State Lerislatures in variOUS Stater, 
arrestl!d and detained under D.I.R.: 




